ACT No. XVIIT or 1872,

PassEp BY THE (GoVERNOR GENERAL OF InNDIA IN COUNCIL.

(Recewed the assent of the Governor Geneml on the 29tk
August 1872)

An Act to amend the Indian Evidence Act, 1872.

WHEREAS it is expedient to amend the Indian
EV1dence Act, 1872; It is hereby enacted as
follows :—

1. This Act may be called “The Indian EV1dence
Act Amendment, Act”

And it shall]come into force on the passmo*
thereof.

2. In section thlrty-two of the Indlan Evidence
Act, 1872, clausqé five and six, after the word *rela-
_ tlonshlp,” the fvords “by blood, marnage or adop-
| tion” shall be mserted

'3 In secmon forty-one of the same Act lines
seventeen, /twenty and twenty-three, after the word

inserted.;

4. In section forty-five of the same Act, line five,
after téhe word ‘““art,” the words ‘“or in questions as
to 1(}(6nt1ty of handwutmg” shall be inserted.

~5H. In section fiftfy-seven of the same Act, para-
/ 1aph (18), after the word “road,” the words o
Tand or at sea’ shall be inserted.

6. . In section s1xty-s1x of the same Act, line ﬁve,
after the word *“is,” the words “or to his attomey or
‘pleader” shall be inserted.

7. In section nmety one of the same Act, Exeep-
tion 2, for the words “under the Indian Succession
" Act,” the words ‘‘admitted to probate in British
TIndia’” shall be substituted.

8. 1In

[ Price one anna and thee pies. ]

“ judgmerit, ” the words ‘“order or decree’” shall be .
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Tividence Act Amendment. [ACT XVIIL, 1872]
Tn section ninety-two of the Indian Fvidence
(1), for the words « want of failure,”
or failure” shall be substituted.

8.
Act, 1872, proviso
the words ¢ want

9. In section one hundred and eight of the same \

Act, line one, for the word ©“ When,” the words ¢ Pro-
vided that when”’ shall be substituted ; and, in the
last line, for the word “on,” the words shifted to”
shall be substituted. -

10. In section one hundred and twenty-six of the
same Act, line twenty-two, and in section one hund-
red and twenty-eight of the same Act, line six, after
the word « parrister,” the word ple_ad.er” shall be
inserted.

In section one hundred and twentylsix of
Act, line fifteen, for the word «criminal,”
««i]legal” shall be substituted. '

11. In section one hundred an
same Act, paragraph (2), for the

the same
the word

; fifty-five of the
ord ¢ had,”’ the

192 word < accepted” shall be substituted.
Saving of Ack ~ 12 Nothing in the Indian Evidence Act, 1872,
XY.°?118252’ chall be deemed to affect Act Nb, XV of 1852 (to
section 12 oo the Law of Hvidence), section Qfelve.
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